
 am  which  he  was  asking  for  specific

 is  with  this  object  that  we  shall  do
 our  best  to  find  other  jobs  for  them;
 they  will  be  given  a  certain  higher
 priority  in  the  employment  exchanges;
 wf  there  are  any  vacancies  anywhere,
 we  shall  try  to  fit  them  in  those  vacan-
 cies.  We  have  already  done  something
 and  this  effort  will  continue.

 2256  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NomiricaTions  UNDER  Customs  Act  etc.
 The  Minister  of  Siate  in  the  Minis-

 try  of  Finance  (Shri  K.C.  Fant):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  section  59  of  the

 Customs  Act,  962:—

 (i)  G.  &  R.  728  published  in  Gaz-
 ette  of  India  dated  the  20th
 May,  1967.

 tii)  G.  s.  RB.  729  published  in
 Gazette  of  India  dated  =  the
 20th  May,  1967,

 iii)  GSR.  754  published  §  in
 Gazette  of  India  dated  the
 20th  May,  ‘1967.

 (iv)  G.S.R.  778  published  in  Garet-
 te  of  India  dated  the  25th
 May,  1967.

 {Placed  in  Library.  see  No.  LT-485  fe7]
 (3)  A  copy  each  of  the  following

 “Notifications  under  section  359  ofthe
 ai  (An  LS,  aan  told
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 not  catch  any  particular  point  Customs  Act,  962  and  section  38  of
 the  Central  Excises  and  Salt  Act,
 o4:—

 (i)  The  Customs  and  Central  Ex-
 eise  Duties  Export  Drawback
 (General)  Twenty-ninth
 Amendment  Rules,  ‘1967,  pub-
 lished  in  Notification  No.
 GS.R.  730  in  Gazette  of  India
 dated  the  20th  May,  1967,

 (ii)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drawback
 (General)  Thirtieth  Amend-
 ment  Rules,  1967,  published  in
 Notification  No.  G.  8.  R.  73i
 in  Gazette  of  India  dateg  the
 30th  May,  ‘1967.

 (iit)  GS.R.  732  published  =  in
 Gazette  of  India  dated  the
 20th  May,  1967,  containing
 corrigendum  to  G.  SR.  i557
 dated  the  8th  October,  1966,

 [Placed  in  Library.  See  No.  LT-486  al

 (3)  A  copy  of  the  Central  Excise
 (Eighth  Amendment)  Rules,  ‘1967,
 published  in  Notification  No.  G.5.R.
 747  in  Gazette  of  India  dated  the

 and  Salt  Act,  1944,  [Placed  in  Library.
 See  No.  LT-486/67}.

 Advisory  Committee  presented  to

 Mr.  Speaker:  Motion  moved:

 ‘the  House  on  the  Sist  May,  1967", ,
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 ली  र्म तें बक  था वय  (बाराबंकी)  :
 अध्यक्ष  महोदय,  मैं  यह  निवेदन  करना  चाहता
 हूं  कि  कार्य  मंत्रणा  समिति  की  इस  रिपोर्ट

 की  प्रतियों  को  इस  सदन  के  सदस्यों में  प्रसारित
 किया  जाये  ;  मैं  यह  भी  जानना  चाहता  हूं
 कि  इस  रिपोर्ट  में  कार्य  जिस  क्रम  में  दिया
 गया.  है,  क्‍या  बहू  इसी  प्रकार  लिया  जायेगा,
 या  उस  में  फर-बदल  होगा  ।  अगर  उस  में

 कोई  फर-बदल  होगा,तो  उसको  कब  तक  निश्चित॥
 किया  जायेगा,  क्‍योंकि  ठीक  सूचना  न  होने
 से  सदस्यों  को  अपना  कार्यक्रम  तय  करने  में
 बढ़ी  दिक्‍कत  होती  है  i

 डा०  रास  सुमन  सिंह:  हम  इस  बात
 की  कोशिश  करेंगे  कि  यह  कार्यक्रम  इसी
 क्रम  के  लिया  जाये,  लेकिन  कुछ  मंत्रियों
 की  घोर  से  यह  नियमन  पाया  है  कि  प्रमुख
 तारीख  पर  हो  उन  की  मांग  ली  जाए  |  उन
 की  सहूलियत  के  अनुसार  इस  क्रम  में  परिवर्तन
 करने  का  विचार  है  |  लेकिन  हम  एक  बार
 जो  तिथि  प्रसारित  करेंग  उस  के  बाद  हम
 रख  को  लागू  करने  को  कोशिश  करेंगे  |
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 aft  राज  के  aw  :  इस  में  फर-बदल
 निश्चित  हो  जायेगा  ?

 Bo  राज  चुना  सिंह:  हम  पांच  सात
 दिनों  में  तिथियां  निर्धारित  कर  देंगे  ।  घनी-
 हिचितता  इस  यात  में  है  कि  रेलवे  बजट  अरब
 सक  खत्म  हो  जाना  चाहिये  था,  लेकिन  वहू
 अभी  चलता  जा  रहा  है  |  हाउस  में  जो  कार्य-

 यही  होती  है,  झगर  उस  के  समय  में  बढ़ी
 हो  जाये,  तो  मजबूरी  होती  है  ।
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 faders  उसे  की  समझ  में  झनावस्यक  था,
 जबकि  हमारे  विचार  से  वह  cree  था,
 जैसा  कि  कल  वोटिंग  में  मालूम  सभा  |

 एक  भारतीय  स्वस्थ  :  हर  वक्‍त  बहुमत
 की  बात  की  जाती  है  ।

 Wo  रास  सुख  लिए  :  जो  सदस्य  ल
 सदन  में  धाते  हैं,  वें  बहुमत  के  आधार  पर  ही
 दाते  हैं।  इस  लिए  बहुमत  को  बात  करना

 अनुचित  नहीं  है  ।

 श्री  बलराज  थोक  (दक्षिण  दिल्ली)  :
 अलग  झल रग  संत्ञालयों  की  डिमांड  जिस
 क्रम  में  दी  ग८  है,  उस  के  बारे  में  निश्चित

 हो  जाना  चाहिए  कि  उस  में  परिवर्तन  नहीं
 होगा  ।  जैसे,  शिक्षा  मंत्रालय  यह  चाहता
 है  कि  उस  के  अनुदान  जुलाई  के  मिल  में
 लिये  जायें,  ताकि  जो  कमेटी  बैठो  हुई  हूं,
 बहू  फैसला  कर  लें  |  लेकिन  जो  कुछ  भी
 परिवर्तन  भारी  करना  है,  वह  कर  लिया
 जाना  चाहिए,  ताकि  हम  लोगों  को  अपना
 कार्यक्रम  तम  करने  में  सुविधा  रहे  |

 कई  काम  ऐसे  भा  रहें  हैं,  जिस  से  बाकी
 टाइम-टेबल  झपसेंट  होने  की  सम्भावना
 है।  उस  के  कारण  शनिवार  को  भी  सदन  की

 बैठक  करने  का  सुझाव  दिया  जा  रहा  है  t

 re  प्रार्थना है  कि  गर्मी के  दिलों  में  शनिवार
 को  कई  कार्यक्रम  होते  हैं.  इस  लिए  शनिवार
 के  दिन  सदन  की  बैठक  न  की  जानी  जाहि नये
 और  केवल  सप्ताह  के  पांच  दिनों  के  लिए
 कार्यक्रम  बताया  जाये

 Mr.  Speaker:  |  know.  The  Bussiness wat  ay  लिन  (मुंगेर)  :  कुछ  ध्रमावक्यक
 काम  भी  लाए  जाते  हैं,  जिन  में  समय  जाता

 हैं।  जैसे,  कल  वाला  विधेयक  था  ।  उस  को

 Advisory  Committee  has  also  recom-
 mended  not  to  eit  on  Saturdays.  Many
 members  have  also  requested.

 कल  बाने  की  क्या  ज़रूरत  थी  ?  उस  में  दो  The  question is:
 चंदे  चले  गये  t  उस  को  बजट  के  बाद  साया  “That  this  House:  agrees
 जा  सकता  था  |  the  Second  Report  of  the  Business

 Advisory  Committee  te
 we  we  gay  fag.  :  मैं  माननीय  the  House  on  the  Sist  May,  1987.

 ae  की  बात  को  सानता,  लेकिन  ह, ड  The:  motion  was  कर्तक:



 2367  Rly.  Budget-—  JYAISTHA  i,  889  (SAKA)

 Shri  §.  M.  Banerjee  (Kanpur):  Be-
 fore  yoy  go  on  to  the  next  item......

 Mr.  Speaker:  The  next  item  is  lunch,

 Shri  s.  M.  Banerjee:  We  have  read
 im  the  newspapers  yesterday  that  the
 Gejendragadkar  Commission  has  pre-
 sented  ita  report.

 Mr.  Speaker:  That  is  coming  to-
 toorrow,

 Bb  brs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after
 Lunch  at  Fourteen  of  the  Clock.

 (Me.  Derutry-Sprakzr  in  the  Chair]

 RAILWAY  BUDGET  GENERAL  DIs-
 CUSSION—Contd.

 truction  of  new  railway  lines  during

 General  Dis.  236g

 to  construct  a  rail  line  between  phul-
 bani  and  Berhampur  but  the  Minister
 has  informed  me  that  the  Railway
 Board  has  no  proposal  for  such  cons-
 truction.  It  in  distressing  that  the
 Railway  Board  has  ignored  the  claim
 for  development  of  undeveloped  areas.
 The  Indian  Railways  have  failed  to
 lay  any  railway  line  in  the  Phulbani
 District.  The  people  of  the  area  have
 to  go  hundreds  of  miles  to  reach  the
 rai'  line,  The  area  in  question  is
 predominated  by  Adibasis  and  Harijans
 and  it  is  unbecoming  in  a  democratic
 country  to  go  on  neglecting  develop-
 ment  in  such  areas  and  all  will  agree
 with  me  that  it  is  neither  the  policy

 Rourkela-Talcher  and  Cuttack-Paradip
 line,  Khurdha  Road-Bolangir,  Amba-

 most  of  the  waiting  rooms  it  hag  been
 seen  that  railway  staff  is  in  occupation.

 In  most  of  the  stations,  the  arrange-
 ment  for  supply  of  drinking  water  to

 the  Fourth  Five  Year  Plan  and  I  the  passengers  is  lacking.  The  incon-
 consider  the  State  of  Orissa  ie  com-  Venience  caused  to  the  ‘ird  class  pas-
 pletely  ignored.  sengers  has  no  limit.  Al)  the  passen-

 Sers  running
 aa

 the  State
 =

 Orissa
 The  proposed  railway  lve  between  re  having  ug  coeches.  In  many

 Rourkela  and  Talcher  is  not  going  to  ces  there  are  no  lights,  very  old  geats
 be  taken  up  as  I  am  informed.  After  0d  have  hardly  any  fens.  Over  and
 completing  the  survey  for  construction  above  most  of  the  Railway  staff  in
 of  a  Railway  line  between  Khurdha  Orissa  lack  in  good  behaviour  ang  do
 Road  to  Bolangir  in  ‘1946-47,  nothing  mot  discharge  their  duties  as  desired.
 hag  been  done  yet.  The  DB.  K.  Rail-  During  the  current  budget  the  rates
 way  project  has  been  surveying  for  a  af  IlIrd  class  fares  have  been  increas-
 Railway  link  between  Ambaguda  and  ed  and  along  with  freight  hes  also  been
 Lanjigarh  and  yet  it  has  not  been  increased.  While  the  prices  of  com-
 decitied  whether  it  wil  find  a  place  modities  will  rise,  due  to  higher
 in  the  4h  Pian,  It  was  brought  to  freight  rates  the  poor  will  also  have  to
 the  notice  of  the  Ministry  of  Railways  pay  high  for  the  Railway  journey.  It

 **The  Original  speech  we,  delivered  in  Ortya


